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CU T-C BENC H :CUTTCK 

tILi 	ICLi.N NO;328 c' 1989 

Date of decision: March,2 5,1991, 

bJul 'Iunna and others 	 I Aoolicants 

Versus 

Union of Iridia and others 	:Respoñents 

or the app1icant 	 I/s.Devanarid Misra, 
eepak Aisia, 

R .L .Ndiz, 
.3 .Tr ipathy, 

Advocates 

For the Respondent Nos.1&3 : Mr. Ganeswar Rath,Stazidjng 
Counsel (Central) 

For the despDnderit Nos', 
6,9,13 and 14 	 M/sE..Tripath,2.K.Sahoo, 

S .Plall ick, K .2 .Misra, 
Advocates 

C 0 R 

THE HN' BLE I1R • E.1 .RTEL,VIC CiIAIPMAN 

AND 

THE HON' BLE N .N 	 (JtIDIcIAL) 

1 • 	lhether reporters of local papers aay b alljed 
to see the judgmerit?yes. 

To be referred to the reporters or no2 hol  

ithethher Their Lordshios wish to se the fair 
copy of the judgrnentyes. 



UE N - 

N.EtUPTA,MiiB(J), The apolicarrts were workig as Extra-Jcoartmental 

Agent and he apolicd for beinj appoi ted in regular 

GrouD D' pests under the Postal ])ePartment.Accor3ing 

to the Rules prevailing in 1989, th 	J e ..Agent for 

being appointed to Grop D' had to pass the literaity 

test i.e. he mu,t be oble to reed and write .enclish 

leiters and and numerals • The applicarrt appeared at 

a test but his g rievarice is that the ouest. ion set 

for the exam mat ion were much higher standard than J.  

envisaged by the syllabus for the exaniina-tionj in 

as much asdictatio: complete english words w 

ivai for th e:aoinotjon • The contentj- n of the 

epLi CrI t 	 th- 	J:usJi 	ov 	_:•1 	' 

words 	J-e letters. The contention ot i, espanderits 

Uo. 1 to 3 is that fque. tions were accor.ing to 

syllabus arid havinç; regard to the 	ature of the d:ties 

to be performed by Group ' D I Poetal Qfficials, 

fair ability t prounnce kreaJ re:ses is nece::ay 
N 	,4? 	')* t- &i 

and thAt is 	J the cuestlons for 	were set. 



/ 

J 

2. 	We have hear.j 	Dee ak Misra1the learned 

Counsel for the applicant and Nt. Garieswar Rath learned 

Standing Counsel(Central) for 	Respondent Nos 1 

3 and Mr. K.P.Misa learned Counsel for Respodent Nos. 

4, 3,9, 13 and 14. In the course of hearing Mr. Deepak 

ias produced a copy of tfte document said to 

be circular issued by the ioctor Gene a 1 of Posts, 

New '-1h.. nn 9c.84990 with regard to the test for 

bsorption ofthe E.D.Agents in Group 'D' cadre 

raising 
and/the uper age limit for the EDAs to appear in the 

exa. ination for recruitment as Postmen. 	cupj of the 

AP 
letter of the Senior Su eri..tendent . •I .d., divi.:;i ., 

(6 

Cutt:k dated 22.10.1990 Mr. Rath for Respondents 

No. 1 to 3 subunits that he is not sur about the 

authenticity of this copy. A circular unless expressly 

made so it caoriot have retrospective effect it can only 

act prospectively. The subject matter of the present 

Origi.al application is aexaminatior1 of the year 

/ 	1989, so t his circular At not aPPlI4  that examination 

Mr. isra has contended that the applicants for the 

present don't press for the original relief that they 

asked for in the application but would like to have 
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a direction to the Respondents Nos, 1 to 3 to corisiJer 

their case for absorptin as Group 'D' employees in 

the Postal Department as by the circular of D.G. 

Posta and Telegraphs dated 28.8.1990)  he literacy 

test prescrLDeJ far EDAs for selection of Grow 

posts has been abolished. In the present circumstances, 

we wold direct thany such circular as letter 

No. 44-3i/81—SH.I dated 28.8.90 has been issued, 

t'-ie absorption 01 the applicants as Groi.p 'D' 

employees may be considered frm 04w dates after 

the said date 28.8,90 i 	iemcies im available. 

This consider.tion should be made ithin three months 

from the date of receipt of the judgment, 

3. 	This application is accordiflgly disoosed of. 

There would be no ordec as to costs. 
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Vice—Chairman 
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Member (Jud ic ia ) 


